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Clause 1, as amended, was added to the Bil.
Enacting Formula

THE VICE-CHAIRMAN {SHRI SURESH PACHOURI): There is one
amendment by the Minister,

SHRI GINGEE N. RAMACHANDRAN: Sir, | beg to move:

"That at page 1, line 1, for the word “Fifty-third" the word “Fifty-
fourth®” be substituted.”

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill
The Title was added to the Bill
SHR! GINGEE N. RAMACHANDRAN: Sir, | beg to move:
That the Bili, as amended, be passed,

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI):: The House is
adjourned for lunch up to 2.30 p.m.

The House then adjourned for lunch at thirty-nine minutes past
one of the clock.

The House re-assembled after lunch at thirty three minutes past two of the
clock, THE DEPUTY CHAIRMAN in the Chair.

Severe Drought Situation in Various Parts of the Country

THE DEPUTY CHAIRMAN : Whenever we discuss drought, there is
aiways a drought in the House. It is a tragic situation. | think we should
stop discussing drought, only then we might have some rains.
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THE DEPUTY CHAIRMAN: Shri C. Ramachandraiah. Even those
people from your Party who were fighting for this discussion are not there.,

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): They are waiting
for my turn.

THE DEPUTY CHAIRMAN: Are they waiting for you to bring the
water?.. finterruptions).. Three of them are there. .. {ntermuptions).. They all
are sitting together. .. finterruptions)..

SHRI C. RAMACHANDRAIAH: Madam, | thank you in the first
instance for your accepting my request to allow us tc raise a discussion on
the floor of the House on the drought situation in the country. Madam, in
spite five decades of irrigation development, in spite of our completion of
Nine Five Year Plans, in spite of spending lakhs of crores of rupees on rural
development and irrigation sector, in spite of our having a very high
scientific pool among the comity of nations and high technological
advancement and in spite of our achievernent of the Green Revolution which
made us to be seif-sufficient country in the matter of foodgrains, stil we
have been talking about droughi. It is a very unfortunate thing. We are not
able to change the condition of the farmers in rural areas in this country.

171



RAJYA SABHA [1® February, 2003]

Drought as such seems to be an inevitable thing for this country. It is a
common phenomenon. | read an articke written by Shri Mohan Dharia, an
eminent socialist which says, "In spite of completion of all the projects and
exploring all the hydraulic systemns that are available in this country, we can
irrigate only 50 per cent of the sown soil in this country. Monsoon can and
will fail. But it is a drought of action that aggravates the situation.”
Madam, it is not only drought but it is drought on the part of the
Government that aggravates the situation becauss a number of times we
have been discussing and ultimately the request to the Government is that
the impact of this drought has to be minimised. We have become self-
sufficient at macro-level. We have got 80 million tonnes of foodgrains in our
godowns, We have got a very moderate rate of inflation. We have huge
foreign exchange reserves. But, in spite of all these things, still. a major
chunk of the population is living Below the Poverty Line. The economy of
this country has been developed in such a way that it does not have that
resilience to withstand the impact of drought consecutively for three to four
years. Still, starvation deaths are reported in Rajasthan and in other parts
of the country. Unemployment is there. In spite of the availability of huge
quantity of foodgrains, still, a major percentage of people cannot giioed to
buy foodgrains. Affordability ia not there. So, the primary duty of this
Government or any civilized Govemment is to provide food to the people. |
have to quote Swamy Paramahamsa. He says, "There is no religion with
empty stomach. The religion lies where you feed the peopile of this
country.” This dichotomy has to. be addressed. These anomalies have to
be redressed. | appeal to the Government to rise to the occasion. Madam,
til today, the Govemment does not have and could not build up the
machinery to foresee the natural disasters like drought, failure of monsoons,
floods and prepare a contingency plan as to how to overcome this. The
Government has yet to build up that machinery. It has got a cascading
effect. The drought affects your savings. It affects the investment. It
affects the manufacturing sector. The Govermmment has got a very embolden
claim of achieving the growth rate of 8 per cent, particularly in the first year
of the Tenth Five Year Plan. It is going to be over by this March. The
Central Statistical Organisation has estimated a growth rate of 4.4 per cent
for the first year, So, this drought, particularly during the last two years,
affected the growth rate of this country to the extent of 2 per cent. | want
to emphasise here the impact of drought on the economy of this country. In
this connaction, | would lke to give some suggestions.
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Madam, as far as my State is concerned, the condition is very
pathetic and grim. The total agricultural loss in my State is around Rs.5,300
crores. The deficiency in rainfall is 32 per cent. This has been recorded
throughout the State and the entire State has been declared as drought-
affected, including Hyderabad city which is reeling under drought due to
non-availability of water. The Centre has released five lakh tonnes of rice to
provide employment. It is not sufficient. We have requested the
Government of India for a cash relief of Rs. 2,373 crores. Out “of which, the
Task Force has announced Rs, 174.61 crores. Of these Rs. 174 crores, not
even a single paisa has been released till today. The sanctioned amount
has not been released so far. In spite of the visits of the two Central
Teams, the Government has not risen up to the occasion. | should say that
it has got a very lukewarm attitude towards our State. The conditions of
the farmers are so pathetic in our State that they are selling their cattle to
the slaughterhouses for their sustenance and fivelihood and many of them
are leaving the villages. There is a mass exodus from the State to other
affluent parts of the country. Such migrations are creating problems in
cities as well. | am sorry to point out here that a meagre amount released
from the Calamity Relisf Fund is not sufficient even to meet the fraction of
the requirement of the State. The drought situation demands that even
drinking water supply may have to be arranged for many rural areas through
transportation. Fodder has tc be provided for cattle, in addition to rice
under the Food-for-Work Programme for the rural poor.

So, | want to make some suggestions in this regard. You have to
step up the investment in the agricuitural sector, especially in irrigation.
And, if | quote the report of the Planning Commission, the investment in
irigation sector was 23 per cent in the First Five Year Plan., Now, in the
Ninth Five Year Plan, it has been reduced to 7 per cent. Clearly, it has
been reduced considerably. Till now, we could provide irrigation to only 39
per cent of the sown area. The Tenth Plan has got a spill ovex of 159 major
and 242 medium irrigation projects; while, the allocation for wrigation and
agriculture, in the Tenth Five Year Plan, is considerably low. Some time
back, | heard the hon. Minister, while he was addressing a Press
conference, saying that allocation to the agriculture sector in the Tenth Plan
has considerably reduced. | don't know -- this being an agrarian econcmy,
which has got a tremendous impact on the overall development of the
country -- how the Government will achieve 8 per cent growth because the
contributing factor to the overall GDP is much from the agricultural sector.
As a permanent measure, | am very happy, the Government has constituted
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a task force for linkage of rivers in this country, which has been pending for
a long time. But, | have got my own apprehensions about this. Can you
initiate efforts to armrive at a political consensus in order to get a clearance
for this project because 'water’ is now in the Concurrent List? Without the
consent of the States, it would be very difficult to complete this project. In
fact, this project is a mission, which can be spread over 40-50 years, with
an investment of As. 6 lakh crores. Unless 'water’ is declared as a national
asset, it is very difficult to complete this proiect. Can you initiate measures
to interact with the Chief Ministers of various States, which are being
represented by various political parties, so that a consensus can be arrived
at? We have been unable to solve the inter-State water disputes. Tamil
Nadu has got a row with Karnataka, so far as Cauvery is concerned. So,
all these problems have to be solved. The Government of india has not
been successful in solving these problems. So, a machinery has to be
created, and a national consensus has to be arrived at. Now, after 73" and
74" amendments of the Constitutions, even the Corporations, Municipalities
and Panchayats are involved in water management. So, this aspect has
also to be taken into account, and a consensus has to be arrived at. !
want to point out one more thing to the Government of India -- why do you
distrust the States? States have got their own obligations towards their
people. States have got a correct mechanism. How can 2-3 Secretaries
and Joint Secretaries, by visiting for half-a-day or one day, assess the net
damage that has been done to the States? It is very surprising to me that
the same officers, who had once served the States, and had sent the
reports regarding the requirements of the States, when they come to the
Centre and wvisit those States, have different perceptions. (Interruptions)
Please trust the State Governments. State Governments have also got
obligations to their peopte. They know how tO assess the damage that has
been done to the people. Of course, the Government of India may have
constraints because their deficit is much more than the States; and, they
have to contain the fiscal deficit of the country. Your fiscal deficit is 24 per
cent, whereas ours is not even 7 per cent. So, what | am trying to say is, it
is a federal country; it is a Union of States. How long can you mistrust the
States? You have to trust them. You send your team, but they submit
their reports at their pleasure. Here, | would like to cite one example.
When Mr. Liyagat Ali Khan was the Prime Minister of Pakistan, there was an
acute famine in Pakistan.

There was a famine in the country and the concerned file had
come to him. The Secretary kept the file and was waiting for rehabilitation

174



(19 February, 2003] RAJYA SABHA

measures to be initiated. He kept the file pending saying, "you put it up
tomorrow.” It was going on.  When the floods came, he thought that it was
high time to initiate rehabilitation measures for flood victims. And then, the
measures for flood relief were recommended. Let us not repeat that
performance here. You should rise to the occasion because the States are
suffering a lot. You shoulkd believe the States. There should be a perfect
coordination between the Centre and the States in formulating the achemes
for employment generation, and providing succour and relief to the victims
of the natural calamities, because the States have got the machinery to
provide all these things. The Govemment of india has to respond to the
needs of the States. My friend is sitting here, | don't know whether | can
refer to Karnataka or not. We had requested the Chief Minister of
Karnataka, "you have got surplus water, you don't need it, so, kindly release
that water, We are prepared to provide electricity that will be generated by
this." We wrote a letter to the hon. Prime Minister also. And the hon.
Prime Minister has not responded to #. This is a very pathetic situation.
As far as my knowledge goes, in the span of the last hundred years, not
even once has the so-called KCA canal in my district failed to provide
water to farmers. It was constructed by Sir Arthur Cotton. Not even in a
single year has it failed to provide water to farmers. But, now the situation
is so pathetic that farmers are selling their cattle. There is a mass exodus
of people from rural areas to other affiuent areas of the country. Ours is a
civiized Government. Our Chief Minister had written a number of letters to
the Kamataka Government and to the hon. Prime Minister to come to our
rescue. But never have they come to our rescue. In spite of all our
requests, not even a single paisa has been released til date. Everybody,
every political party, feels that we have been taking more advantage of the
Government, which ia not the case. | want 1o make this point clear. It is
not the case at all. .. .finterruptions)... | am saying this from racords.
J{Interruptions}...| am showing the record. ..{nterruptions)...We want to
keep the Government in a stable manner. ..(interruptions).. We are not
destabllizars. We want to keep a stabiized Government here, despite all
these odds. ..{Interruptions)... To sum up, | request the Government to rise
to the occasion and help the States to face this unprecedented situation.

There is one more point which | want to bring to the notice of the
Government. Why don't you prepare the society to face these natural
calamities? In deveioped countries, you don't hear of any drought. Why
don't you prepare the society for it? You are always complacent.
Whrnever a natwal calamity strikes, you wake up and come to the rescue
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of the people, and by that time the rescue work gets delayed. So, people
have developed a philosophy, ‘it is our ‘Kamma' and we have to bear the
brunt of it.' The Government never tries to initiate appropriate measures,
never tries to foresea the future. | think, Mr. A K. Roy predicted drought
four years back. | read it in the newspapers. Kindly come to rescue of
farmers and the agricultural labourers and provide necessary funds for
implementing these contingency plans, which have been formulated by my
State, for fodder supply, drinking water supply in rural and urban sectors
and create employment opportunities, social security, and for protecting the
health of the citizens. 1 also request that the Central assistance sought by
the State should be sanctioned and allocated to Andhra Pradesh, as early
as possible for mitigating the drought situation in the State. | appeal to the
Government to consider the requests of all States. Mr. Pachouri has already
mentioned this. The situation in some other States is also very grave, So,
you should come to the rescue of the States. ! will go to the extent of
saying, if necessary, divert the funds from other sectors to save the millions
of people, who are affected by this drought.

SHRI A, VIJAYA RAGHAVAN (Kerala): Madam, this is the worst
drought our country witnessed in the last 30 years. [n the last session, we
discussed this matter seriously. The drought has its own impact on the
economy of our country. Immediately after the Kharif season was over, it
was reported that rice production declined by nearly about 15.48 per cent.
It was alsc reported in the newspapers that of the last seven years,
foodgrains production of this year was the least. It was also reported that
water situation in 70 reservoirs was very critical. We discussed this issue in
the last session, and, the Government also made some announcements.
The Prime Minister announced some relief packages fike waiving of interest,
etc. The Government also appointed a High-Level Committee to examine the
issue, It was also reported that the Ministry of Agriculture had devised a
formuta to tackle the situation. But, it is unfortunate to note here that
though three months have passed, the Government has not yet been able
to tackle the situation. The peninsular areas in our country are Andhra
Pradesh, Tamil Nadu, Karanataka, and Kerala. This year, Andhra Pradesh is
declared as drought-hit State. In Tami! Nadu also, except Chehnai, every
part is declared as drought hit. Karnataka is also facing the same situation.
Kerala also faced similar draught. Madam, this is the situation and the
Government has failed to provide adequate relief to the drought-hit States.
Kerala had requested for a relief of Rs.1022 crores to compensate the loss
suffered due to drought. Actually, the situation in Kerala is totally different
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from other States. The Central Team, when visited our State, had assured
that they will provide_ relief according to the size of crops damaged. But, in
Kerala, cash crops like coconut and rubber are sown. So, naturally, in case
of cash crops, the loss would be much more. Therefore, | would suggest
that, in respect of Kerala, the formula on the basis of which the relief is
provided should be changed. The present formula which says that laws for
agricultural input subsidy have been liberalised with even 50 per cent of the
damage qualifying for assistance, is not fully correct. As per the earlier law,
the States were eligible for compensation irrespective of the extent of the
damage. As per the revised laws, assistance is provided only when more
than 50 per cent of the crop is damaged. So that in a State like Kerala,
where 60 per cent of the crops are cash crops, we are not getting the
appropriate assistance. | suggest that, in respect of Kerala, this formula
should be changed. Secondly, Madam, the Government has announced so
many programmes. But, a serious problem is arising after the discussion
which we had during the last Session. Now, the Government has
announced that the Finance Ministry is going to cut down the Budget
allocations for different Ministries, Now, what would be the impact of this
cut on the Calamity Relief Programme, on the employment generation
programmes, on the agricultural sector, etc.? That has to be explained
before the general public because, people are afraid that if such a cut is
imposed, what would be its impact in the scenario of an unprecedented
drought. S0, that aspect needs to be explained in detail in this august
House. -

Then, Madam, there is the Prime Minister's assurance on waiving
the loan amount. For this purpose, the NABARD and Government should
give sufficient assistance to the commercial banks as well as to the
cooperative banks, otherwise, these benefits will not be passed on to the
peasants who are facing the acute problem of drought. The cooperative
banks are financially not in a position to extend this facility of waiving the
interest. Naturally, the Central Government has to come up with a package
with regard to the waiving of interest for the peasants who have taken the
loan from the cooperative banks,

Secondly, Madam, there is an assurance with regard to Calamity
Relief Fund. But, they are not giving it in single instalment. What happens
is that the Government is giving these assistances only in instaiments. They
are giving it as ‘first part of the instaiment’, 'second part of the instalment’,
etc. Madam, | think that in this acute situation, you should not give the
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bureaucrats an opportunity to exploit the situation. If you handle the
situation in the way you are doing, what will happen is that this bureaucratic
thing will come in betwsen, and the benefit and the relief will not percolate
to the rural villages.

The third thing, Madam, is with regard to giving adequate support
for drinking water and for irrigation purposes. The Government is saying,
"We will give you water after 40 years.' Madam, the drought is already
there. The drought is there for the last three years, and we are talking
about Rs. 586,000 crores and all that, but we do not have sufficient funds
to provide for the Budget allccation. This kind of myopic attitude is not
expected from a respectable and responsive Government. Unfortunately,
this Government is coming with such rhetoric which is not going to be
fulfilled in the given condition which is prevailing in this country.

Then, Madam, | would like to talk about the agricultural input. In
the Ninth Plan, the agricuitural sector was given a priority. But as far as the
Tenth Plan is concerned, this priority was not visible. The Government has
to clearly say before the people as to what its stand is. You should not talk
more on temple rather you talk more about the welfare of the people, that
would be helpful for the country.

Then Madam, the problem of water sharing is also there. | think in
this time of drought, there should be a specific scheme of water distribution.
Madam, rather than creating a situation of conflict among the States, scme
kind of scheme for sharing of water in the time of distress between one
State and another should be there. So, my suggestion is that the
Government should come out with some proposals with regard to the
sharing of water during the drought situation.

Then, Madam, with regard to the poor and backward sections of
our society, | would like to say that the 'Food for Work Programme’ is very
important. For the agricultural workers and landless labourers, the drought
situation has created a big problem. They are migrating from rural areas to
the urban towns, and they are not getting any work. So, for them, the
Food for Work Programme and strengthening of the Public Distribution
System is a must. Unfortunately, Madam, we have 16 million tonnes of
foodgrains in the FCl Whatever food subsidy is being given by the
Government in the Budget, we are spending it only for preserving the
foodstuffs in the FCI godowns, and not for providing foodstuffs for the
economically vulnerable sections, the agricultural labourers and the landiess
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people. In such a situation, | think the Government should change the
present policy with regard to its BPL and APL criteria. The purchasing
power of the rural poor is very low. They don't have capacity to purchase
foodgrains at BPL rate. In villages, the Government is announcing so many
programmes, like the Antyodaya, but most of the people are not getting the
benefit. In the Antyodaya Programme, you have criteria, which is not
providing adequate support to the poor people. In a big vilage, only four or
five people are getting benefits under the Antyodaya Programme. In a big
city like ‘Cochin, only one person is eligible under this Programme. This is
the situation. This shows wvery callous attitude on the part of the
Government towards the poor people. With regard to the Public Distribution
System, when we have so much of foodgraing in the FCI godowns, even
then some ugly incidents like starvation deaths are taking place. In order to
tackle this problem, a specific programme should be started to ensgure
equitable distribution of foodgrains. Under the Food-for-Work Programme,
in a vilage having population of 2,500, for instance, only 80 people are
getting the benefit. Still, we are thinking about some specific programmes
like digging of wells, etc. in most of these cases, Thekadars, contractors
are coming, and they are using machines. They are not providing work to
the poor people. So, there should be some specific- programme and a
change is needed in the implementation of the Food-for-Work Programme
so that more employment could be provided to the rural poor, who have
been affected by the drought situation. So, this Government should come
up with a specific programme and new food-for-work programme. As far
as the PDS is concerned, the Government should come up with a specific
programme to provide food for the rural poor. There should not be any
BPL or APL criteria for drought-affected areas. The hon, Prime Minister has
assured this House that he would call an all-party meeting to discuss about
the grave situation prevaiing in jthis country -- regarding the starvation
deaths and suicides by farmers. On this occasion, | would like to request
the Government that the hon. Prime Minister has to call an all-party meeting
to discuss the failure of the Government, to check the drought situation as
well as the situation that is prevailing in the rural areas wherein farmers are
committing suicides and agricultural workers are dying due to starvation.
So, in this situation, the Govermment has to come up with specific
programmes instead of announcements, which are not geoing to be fulfiled.
So, this Government has to come up with specific programme and the
Government has te give adequate support to the States, which have been
adversely affected due to vagaries of the monsoon. 1 hope, due to this
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discussion in this august House, the Government (Time-bef} will come up
with a proposal unlike last time when some speeches took place, but
nothing happened after that. it should not happen again. The hon. Prime
Minister has to call an all-party meeting, and the Agriculture Minister also
has to come up with some specific programmes, which should be
implemented properly.
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THE DEPUTY CHAIRMAN: Dr. Prabha Thakur. She is not present.

SHRIMATI PREMA CARIAPPA (Karnataka): Madam, it is very
unfortunate that our country has to face a severe drought. Drought is a
recurring phenomencn. Every year, a few States are affected by drought,
Millions of farmers suffer because of that. They not only incur losses but
also suffer a lot. Factors like their crop failure, sconomic losses and their
inability to pay debt are forcing them to end their life. The trend shows
suicide by farmers is rising. Every day, we read in newspapers about the
farmer committing suicide for his inability to pay the loans he had taken for
agriculture. In an agriculture predominant country, this should not happen.
We have to find out both iong-term and short-term solutions to the problem
of drought in our country,

Short-term solutions can include a better management of the
existing water resources, ¢rop planning rotation, proper guidance to farmers
by the State Government and waiver of loans to farmers, The small and
marginal farmers should be given due importance. They should be given
financial assistance to withstand the drought conditions. They can be
engaged in alternative jobs to help them economically.

So far as long-term measures are concerned, linking of rivers,
proper crop planning et¢, are the solutions. The Government has initiated
action on linking of rivers, This is a welcome step. Now, it is to be seen
how the Government moves on this project. Let it not remain onlty on
paper.

The Government has also provided financial relief to the farmers in
order to compensate them for the losses suffered in unirrigated areas in the
form of a special Drought Relief Price ranging from Rs.5/- to Rs.20/- per
quintal. This is inadequate. It should be raised to appropriataly
compensate the farmers. The States should aiso ensure a timely flow of
institutional credit to the farmers.

| am sorry to point out that the Central Government has not
provided enough financial aid to the States. Against the demand for
Rs.1,562 crores made by the Kamataka Government, the Central
Government has provided only Rs.221 crores, For Madhya Pradesh, against
its demand for Rs.790 crores, only Rs.128 crores have been provided, and
for Rajasthan, against its demand for Rs.7,519 crores, only Rs.207 crores
have been provided. In total, as against the demand for Rs.31,102 cores,
only Rs.1,999 crores have been provided.
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As per a study, the spectre of drought over a vast area of India
could cost the Excheguer over Rs.1,000 crores. This means, allocation for
development will be either reduced or diverted to the relief and rehabilitation
schemes.

There is a need to solve the inter-State water disputes amicabiy
and in a harmonious manner so as to ensure an equitable availability of
water during dry spells. In Karnataka, 186 taluks have been declared as
drought-hit areas. The amount released to Karnataka is very meagre. Qur
hon. Chief Minister made repeated requests for extra foodgrains for "food
for work™ programme. But nothing has been done so far. | request the hon.
Minister to release extra foodgrains to Karnataka as early as possible. It is
also important to work out a viable water management system, in view of
the unprecedented drought faced by the 14 States during the last year,
indian farmers are very hard working, but weather is not helping them.
Drought and untimely rains frustrate their efforts. That makes them commit
suicide. The worst sufferers are the small and marginal farmers and
landless labourers. Government should ensure that these categories of
farmers are not affected and they are properly compensated. Qur hon.
President, Madam Sonia Gandhi, has requested our hon. Prime Minister to
make known in advance the entire alloeation that could be given to each
State, at least as a projection. So, our hon. Prime Minister should have
taken that suggestion and made a note in advance to the States on the
allocation they are giving to each State, and also released at least 50 per
cent of the capital initially so that the State can ensure an uninterrupted flow
of foodgrains in the affected areas. Madam Sonia Gandhi also requested
for delegation of powers to the Central Relief Commissioner to respond
immediately to the distress signals from the State. Madam, unless you
delegate the powers to Central Relief Commissioner, he cannot immediately
respond, and hé has to take long time because of the long process and the
paper work, which takes long time.

[THE VICE-CHAIRMAN (SHR! P. PRABHAKAR REDDY) in the Chair]

So, it will affect the persons more and more. | hope the hon. Minister will
take these suggestions and help the people of our country.

SHRI 8. VIDUTHALAI VIRUMBI (Tamil Nadu): Hon. Vice-Chairman,
Sir, we are discussing about the severe drought situation prevailing in more
than 14 States throughout the sub-continent. Sir, even though the Members
are expressing their concern about their States, the cumulative effect is
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actually a naticnal loss. Therefore, the Government of India, | hope, would
take this issug as an urgent national issue and in that perspective, they will
consider the issue on a war-footing. Sir, as far as Tamil Nadu is
concerned, last three harvests completely failed. Last year, there were no
agricultural activities. Particularly, in 5 districts, nearly 18 lakh agriculture
labourers were severely affected even in respect of their basic needs.
Previously, there used to be a system. The produce was procured by the
former Government. But, during the last two years, this has been almost
stopped. Since, the procurement by the present Government is also
stopped already, the agricultural production is also affected. [n this
situation, whatever small quantities they had, they sold in the market at very
low prices. Expecting the scarcity of essential commaodities, the price has
been raised in the market. There was another problem. The Labour
Welfare Board for agriculture labourers was constituted by the previous
Government in the State, But that is also not functioning now. Therefore, it
is difficult to alleviate the sufferings of the agriculturists. The problem is that
proper information is not made available to the agriculturists. Due to lack of
proper information, they lost even the seeds that they had. Whatever seeds
they had, they sowed expecting that they would get the water.  Sir, you
know how we are affected. After sowing the seeds, they were not able to
get the water. Therefore, they lost the seeds also. The agriculturists lost
crores of rupees. AS you are aware, our economy is based on agriculture.
Qurs is an agricultural economy. Therefore, the other sectors are also
affected. The weavers of Tamil Nadu have been affected in the last two
years.

Sir, it is unprecedented in the history of Tamil Nadu that starvation
deaths took place there. It took place in the granary of Tamil Nadu, that is,
Thanjavur.  Starvation deaths took place in the districts of Thanjavur,
Thiruvarur, Nagapattinam, and other areas. Another unprecedented incident
is that scme agriculturists committed suicide. It is a shame to the whole
nation. This is the situation.

Sir, as you are aware, we are unable to come to an amicable
settlement regarding the Cauvery water issue. At least, during the time of
distress, they should have divided it on pro rata basis. That was also not
done. A programme was announced that the agriculturists could go to the
schools and take mid-day meals. They were reluctant because they were
born agricuiturists and they used to give food to other people. When they
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were asked to take the plates, go to the school and take the food, most of
them did not go. Then, another scheme was announced that the
agriculturists, who are not actually having fields, might be provided with
some rice. But it was to be given only to those people who had already
registered with the schools for mid-day meals. Therefore, most of the
agriculturists, who do not have any work, are not abie to survive. This is
the situation in five districts of Tamil Nadu. The entire economy is
completely shattered.

Another thing is that nearly 2,10,000 acres of land, which depends
on the Periyar Dam, is also affected. If the water is preserved at 152 feet
in the Periyar Dam, this 2,10,000 acres of land in the south of Madurai and
other areas could be saved. Those areas are also affected. The
agriculturists fiving in Madurai and around, in Ramanathapuram district and
other areas are alsco affected.

Sir, | come from Coimbatore. The population of Coimbatore and
Erode districts taken together, is 85 lakhs, More than 50 lakhs of people
depend on the Bhavani river for drinking water. There is a problam. Nearly
1.2 lakh hectares of land is irrigated by the Bhavani river. Now, our
neighbour, the Kerala Government, has decided to construct a weir in the
river. |If the weir is constructed, the entire river will be diverted. They have
already dug a canal. Within 500 feet of distance, there is another smali
stream. If these are connected, both the sides are going to be affected.
Nearly three-and-a-half lakh acres of land, that ig, 1.2 lakh hectares of land,
in Tamil Nadu is going to be completely affected. Nearly 50 lakh people are
going to suffer due to shortage of drinking water. In Kerala, from a place
called Mukkali to Tamil Nadu border, the farmers are utilising 2,000 motor
pumps. They are also going to be affected. Why do they want to
construct this weir? The local people say that in-between Mukkali and
Mannarkkad, an international company has decided to establish a mineral
water project. They are not getting the water. That is the reason. This is
the pathetic situation. In Mannarkkad taluka, about 20 kilometres away from
Mukkali, more than five rivers are running. If the Bhawani is also going to
join with that water, then it wil be flooded like anything. Mannarkkad itself
will be completely submerged in water. inspite of it, that Government is
aiso doing this. This has created another problem. The problem is that
the communal harmony has been little bit affected. A former Minister,
Mr. Pongalur Palanisami, with the help of all the sections of the
society, has conducted a fast in which he invited the Keralites also
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because we wanted to keep the harmony between Tamil Nadu and Kerala.
We asked the people to participate in the fast and the Kerala people also
addressed the issues, thereby we were able to maintain harmony between
Tamil Nadu farmers and Kerala.

Nearly 1.5 lakh Kerala people are living in Coimbatore city itself, A
little bit of friction is there. They wanted to avoid it and they want to live as
Indians. The Bhawani springs from Tamil Nadu, goes to Kerala and again
comes back to Tamil Nadu. There is another problem, which is being
created artificially. That is why, we wanted they must give up this plan.
When some people alongwith the Press people wanted to have a visit there,
an unfortunate incident took place and they were attacked by some people
with vested interests.

Therefore, | say that the agriculture is totally affected in Tamil
Nadu. Crores and crores of rupees have been already lost and the people
are suffering even from lack of basic needs. They are not able to buy the
essential commodities. Unless the Central Government comes forward to
help in an abundant manner, not in the usual manner, it is very difficult for
the agriculturists to live there. Therefore, | request the Central Government,
through you, Sir, that they must be considerate and liberal to extend the
helping hand not only to the agriculturists in Tamil Nadu but in other States
throughout India and see this as a national calamity, national issue and
national loss. Therefore, | hope the Central Government will take
appropriate action and see that the suffering of the agriculturists is
alleviated.
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SHRI MANQJ BHATTACHARYA (West Bengal): Mr. Vice-Chairman,
Sir, | am thankful to Shri Suresh Pachouri for raising the discussion on this
very, very important situation that the country is confronted with. There is
an unprecedented drought. Sir, | would like to express my severe anguish
that even after this sort of very serious discussion, the hon'ble Agriculture
Minister could break into laughter. When the entire nation is in agony, when
pecple of more than 14 States are dying, particularly the poor people, the
marginalised people, the peasants, the poorest of the poor, the faces of the
administrators of this country, who are ruling this country, are not replete
with the anxiety that is required. Sir, | am ashamed tc say that even after
55 or 56 years of our Independence, the people are dying in thousands
either because of severe drought or floods; and all those who survive, they
die because of sun-stroke or some other natural calamities. | am more
agonised because the Government figures say that there are 63 million
tonnes of foodgrains which are stocked in the FCI godowns and a number
of hon. Members have referred to it but even that huge stock of foodgrains,
the peasants, a large number of peasants who are responsible for this
stockpiling, at the time of their need, those are not being sent to them and
they do not have the purchasing capacity because of the wrong economic
policies pursued by the present Government. The people have bseen
stripped off their purchasing capacity and so even the people who are-in
so-called Above the Poverty Line level, they are also not able to purchase.
The Governrment accepts, according to the Government figures, 26 per cent
of the population is living below the poverty line. How are they living? By
what means they are living? The present Sovernment is not at all serious
to know about it. In some of the cities and some of the villages, even the
domestic animals, perhaps, live in a better condition. It is to the pleasure of
the rich of this country -- whether they are the urban rich or the rural rich --
that this Government's policies are directed. Sir, in so far as the dimension
of drought is concemed, | am referring to the answer given by the hon.
Agricuiture Minister on 9" August, 2002, where he had admitted that 160
districts had experienced scanty rainfall between the period 1.6.2002 to
31.7.2002 and 158 districts had experienced deficient rainfal. May | ask the
hon. Agricultural Minister, through you, Sir, that whether he or his
department at all thought of any climate policy? | raised the demand
through special mention in the last session that a climate policy should be
in place in this country, so that we ¢an go for some long-term measures.
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No long-term measures are there. 1 fully agree with Shri Ramachandraiah,
the Leader of the Telugu Desam Party, in this House, that it is not the
drought ordained by the nature, which is responsible for the sad plight of
the pecple, but it is actually the drought of action on the parnt of the Central
Government that is responsible for the agonising situation of the people.
What is required is action on the part of the Government. But the
Government is inactive. The Government is sitting careless, absolutely
careless.

There is no climate policy in place, there is no natural disaster
management policy in place. For the last three years the country has been
experiencing cyclone in Orissa and Gujarat. There was an unprecedented
earthquake in Gujarat. Almost 85 per cent of our country's land is
vulnerable to natural calamities, but there is no disaster management policy
as envisaged by the Government of India. So, may | request, through you,
Sir, that the Government should wake up from its slumber and immediately
come forward with a perrnanent disaster management policy. Before | get
into the main text of my deliberation, | would ask the hon. Minister whether
the Tenth Finance Commission had recommended that there should be a
National Calamity Relief Fund. The Eleventh Finance Commigsion is in
existence now and we are also in the midst of the Tenth Five Year Plan. |
would like to know whether this Fund was created. If it had been created,
what were the modalities of the operation of this Fund?

Sir, | was a little perplexed to know that, in reply to the Unstarred
Question No.2505 on 9.8.2002, the Minister of State for Agriculture, Shri
Hukumdec Narayan Yadav -- | do not know whether he is still continuing to
be the Minister, because there have been so frequent changes that | fail to
keep a track of them -- had said that Andhra Pradesh got a good shars
from the National Calamity Relief Fund. While replying to the same
question, he had also informed the House that Madhya Pradesh, Uttar
Pradesh, Rajasthan and, to some extent, Haryana were the four most
drought-affected States. | find here that Madhya Pradesh has got Rs.25.89
crores, Andhra Pradesh has got Rs. 81.89 crores, Haryana has got
Rs.33.615 crores; and then you alsc have the States of Himachal Pradesh,
Karnanata and so on. But, today, | got a little perplexed. The leader of the
Telegu Desam Party, perhaps, rightty mentioned that Andhra Pradesh did
not get its due share or the amount that was due to it. So, what are the
facts? | would like to know whether the reply of the hon. Minister of State
for Agricuiture was correct or what the leader of the TDP had mentioned. |
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fail to understand it. Somstimes | feel it has become a fashion for many of
the Ministers to mislead the House. Today, in the moming also, we
observed that pone other than the Deputy Prime Minister himself was
misleading the House, or, he was resorting to deceptive answers. So, this
has become a practice .in this House. | also agree with Shri Lalu Prasad
Yadav when he says that till the time this Government exists in this country,
perhaps, these problems cannot be taken care of, perhaps, these problems
have become perennial. Even in a situation where people are dying of
starvation, the Government is 50 involved in suppressing the facts, it is
trying to divert the attention of the people. The party which is running the
Government, the BJP, and its cohorts, the different outfits of the Sangh
Parivar, are stil! resorting to communal disturbances; they are still inciting
the people to go in for the construction of the temple. Is it the time that
the temple and the mosque issue should be raised and raked up? | fully
agree with Shri Yerran Naidu, who rightly said on television that 14 States
were suffering from severe drought conditions and paople were dying of
starvation. The poorest of the poor are dying. The peasants are dying of
starvation. Is it the time to rake up the issue of the templé and the
mosque? Is it the time to rake up the issue of the worship of a very old
idol in Bhojshata of Dhar District in Madhya Pradesh? Yesterday only, it was
demanded by the Hindu Jagran Manch. Who is responsible for this? Are
they caring for the people of this country? Are they caring about the
nation? 1 firmly believe that this Government is not at ail careful about the...

THE WMCE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Please
conclude now.

SHRI MANOJ BHATTACHARYA: | am concluding, Sir. So, this
Government is not at all careful about protecting the interests of the people
of this country, particularly the interests of the poorest of the poor. Sir, this
year, India has faced the worst possible drought situation in recent times.
Thera is rampant hunger, a serious drinking water scarcity and acute
shortage of water for irrigation in a large number of areas. What is
happening? The youth in the drought-affected areas are migrating from the
vilages to the other areas, leaving the old people alone. Now, these old
people cannot go and ask for relief measures. The relief does not reach the
old pecple. They are dying of starvation. Sir, this Government do not have
any connectior with the grassroots, it has been widely reported that in
several drought-affected vilages, the poorest of the poot; the most needy
families fail to get the necessary assistance for their survival. The younger
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members of those families mostly migrate at an early stage, while the elderly
peopla are left behind, and they are not able to access the available reiief.
Therefore, it is important that such a mechanism is evolved by the Central
Government, by the Government of India, that relief measures can also
reach the affected people, and they are not left to the mercy of the officials.
Even after two years of Gujarat Earthquake, a large number of poor peocple
are still affected in Bhuj and Kutch districts, and the bureaucracy has taken
advantage of this. And to guard this and to suppress the facts, to divert the
attention of the pecpie, these people are rasorting to things like inciting
communal passions. So, i would urge upon the Government, through you,
Sir, that there should be a proper direction to the Government, that this
Government must take care of this situation, this perennial problem, A
permanent solution has to be found out; some permanent measures have to
be taken; some permanent measures have toc be made so that this sort of
things are not repeated in the days to come, and we are not forced to
discuss all these things in future, and we are not further ashamed because
of this serious probiem of natural calamity. With these words, | conclude.
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SHRI RAMACHANDRA KHUNTIA (Crissa). Sir, | associate myself
with Shri Suresh Pachouri who raised this discussion and | also support the
points raised by him with regard 1o drought situation that we are discussing
in this House. Everybody has already expressed the extent of devastation
of drought in the whole of country. As we all know, 14 States have been
affected. In Andhra Pradesh, out of 1126 Mandals, 925, in Orissa 283 Blocks
in 30 districts, in Punjab all 17 districts, in Rajasthan all 32 districts, in Uttar
Pradesh all 70 districts, in Uttaranchal all 30 districts, in Jharkhand all 22
districts and in Tamil Nadu 19 districts are affected by drought. Almost all
States are affected by drought. What | want to say is that in 14 States all
the districts are sericusly affected by drought. | join myself other Members
in expressing our displeasure that the Government has not done enough
to tackie the situation. Somebody is teling in this House, “We are more
concerned as to how to interrupt and oppose what Laluji was saying." They
are concerned to oppose what Laluji has been saying. And the Government
is not agreeing with us when we say that 300 starvation deaths are reported
in Orissa. The Government is not at all concerned to protect the people
from starvation. But the Government is more concerned to say that there
are no starvation deaths either in Qrissa or in any other State. | surprised
and expressed my anguish and now would like to know who is primarily
responsible o provide employment, food and clothing to the inhabitants of
the States? The Government should be more concerned to provide water,
tc extend support to the farmers and-aisc to take appropriate steps to stop
the starvation deaths. Instead, the Government is using all its force to
prove that there are no starvation deaths in our State. This has become the
motive of the Government. | wanted to make one point clear. | would like
to know who is at fauit -- Central Government or the State Governments?
if you look at the demands made by the States, you will know the real
picture. Sir, Andhra Pradesh demanded Rs. 2,374 croras, but got only Rs.
174,61 crores; Chhattisgarh claimed Rs. 880.66 crores, but got only 92.73
crores; Haryana claimed Hs. 1,895.98 crores, got Rs. 108.65 crores;
Himachal Pradesh claimed Rs. 155.86 crores, but got only Rs. 39.45 crores;
Jarkhand claimed Rs. 1,447.25 crores, but got only Rs. 42 crores; Karnataka
claimed Rs. 1,662.85 crores, but got Rs. 221 crores. Now, Madhya Pradesh
claimed Rs,760.38 crores, but got only Rs. 125.88 crores; Maharashtra
claimed Rs. 1713.81 crores, but got 20 crores; and, QOrissa claimed Rs. 871
crores, but got oniy Rs. 120.18 crores. Now, the Govefnment of
Orissa submitted a revised claim of Rs. 1877 crores. Sir, Punjab
claimed Rs. 3,529.4% crores, but got only Rs. 125.41 crores;
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Rajasthan claimed Rs, 7,519.76 crores, but got Rs. 207 crores; Tamil
Nadu claimed Rs. 1,845 crores, but got Rs. 228 crores; Uttaranchal
claimed Rs. 401 crores, but got only Rs. 10 crores; and, Uttar Pradesh
claimed Rs. 7,539 crores, but got Rs. 481 crores. So, my submission is,
which assessment is comect -- State Government or the Central
Government? Or, the demands of the State Governments are wrong. Or,
the Central Government is not able to give money. If the State Government
rightly submits its requirement, how is it that with the scanty assistance
given by the Central Government the State Governments can manage such
a sericus situation? This is to be discussed and judged in that spirit.

Now, | will come to the situation in Orissa. We know the situation
is Orissa. | represent the State of QOrissa. The Below Poverty Line
percentage in Orissa is the highest -- 47 per cent -- in the country., Sir, in
1999, there was a super-cyclone. In 2000, there were drought. In 2001,
again, there were floods in some parts of the State and drought in other
parts of the State. From 2002 till date, there are serious floods affecting all
the 30 districts of Orissa. Take the case of Jajpur district, Jagatsinghpur
district, Kendrapara, Cuitack, Baleshwar, Bhadrak, Korvan, Puri, Khurdard,
Naigarh, Ganjam, Gajapati in coastal areas, or, take the KBK Districts, about
which this Government is also making more halla-gulla by saying that it is
giving more money to KBK Districts. Take the case of Koraput, Maikangir,
Rayagada, Bolangir, Sonpur, Naupada, Kalahandi, or, the Western Districts
of Crissa like Sambalpur, Bargarh, Deogarh, Dhenkanal, Sundargarh, Anugul,
Keonjnar; they are also sericusly affected. In Kalahandi, Naupada, Bolangir,
Sonpur and Kecnjhar during the last year, 300 starvation deaths were
aleged. The Planning Commission enquired into it. The Human Rights
Commission enquired into it. A Parliamentary Committee enquired into it.
But, | am surprised that the State Govermnment and the Central Government,
instead of taking remedial measures; instead of taking appropriate steps to
deal with the problem of starvation; instead of providing support to the
people of Crissa; are trying to =ay that there have been no starvation deaths
in Orissa. So, such is the situation. In Orissa, as you know,...(Time-Belf)
Sir, | think, our party is still left with some more time.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): No, | don't
think so. There were two more Members from your party.

SHRI RAMACHANDRA KHUNTIA: Okay, Sir. A Central-
Government Committee, which had been to Orissa, said, as reported in The
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Orissa Dharitr, "First you spend your money, and, then, ask for more
money." The hon. Minister, while replying to the discussion on drought, last
time, also said, "Your Government has not spent the money." | do not
know whether the Government had spent the money or not.  But, now, the
Government has revised the estimates, and has asked for Rs. 1677 crores.
The guestion is: who is responsible? You are sharing power with the help
of the party, which is in Government in the State, about which you are
talking. The Chief Minister, Shri Naveen Patnaik, does not belong to any
other party, but to the party which is supporting the NDA Government at
the Centre, If that Government is not spending the money, and the
starvation deaths are taking place, who should be held responsible? The
NDA Government, which is led by Shri Atal Bihari Vajpayee, or, anybody
else in the House, or, the general public? When the money has not been
spent, who should be held responsible for this negligence -- the State
Government or the Central Government? Whoever may be responsible for
this negligence, the people of Orissa should not be allowed to die because
of the negligence of the State Government or the Central Government.
Now, one more thing has been published in this newspaper, “As there have
been various enquiries by various agencies, the State Government has taken
a decision that the Ward Member will be held responsible if there is any
starvation death in the State.” What a surprise! The Chief Minister will not
be held responsible, the Chief Secretary will not be held responsible, not
even the Collector, not even the BDO, but the lower most elected
representative of the Gram Panchayat will be held responsible, and action
will be taken against him! This is the attitude of the Government. In order
to avoid its responsibility, the whole responsibiity has been fixed only on
one man, who has no executing power. So, Sir, in such a situation, |
appeal that the Central Government should take a serious view of the
prevailing drought situation in Orissa and other backward States. it should
be serious about the starvation deaths. And, as Mr. Gaya Singh said, if you
are not going to be serious, a time will come soon when these pecple --
whom you are thinking are poor; whom you are thinking are weak; whom
you are thinking cannot raise their protest -- will be forced to take action
and you will not be able to face that. Sc, before the situation in Orissa
acquires further serious dmensions, |, once again, appeal to the
Government, through you, to take appropriate steps to improve the
situation; and, also, to take appropriate steps in respect of irmigation and
insurance of all the cultivated land of the country, to protect the people from
drought and other natusal calamities.
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SHRI H.K. JAVARE GOWDA (Karnataka): Thank vyou, Mr. Vice-
Chairman, Sir. The prevailing drought stuation in the country is very
serious. Fourteen States have very badly been affected because of it. And,
the Central Government says that it has extended its financial assistance;
whereas, the States say that they are not in a position to meet the
challenge of drought. So far as Karnataka is concerned, 24 districts, out of
27 districts, have very badly been affected. Qut of 175 Talukas, 157 Talukas
are badly affected and the most affected people are farmers and rural poor.
Even the cattle are also badly affected, The farmers have no say in this,
There is no fodder, there are no foodgrains and there is no drinking water,
These are the main problems that the people of Karnataka are facing today.
The Karnataka Government has requested a financial assistance of
Rs1,562.85 crores, and it had also requested for release of 11,00,095 lakh
metric tonnes of foodgraing, but the Central Government has reieased an
amount of Rs. 221/- crores only, and cnly 3.65 lakh metric tonnes of
foodgrains have been released so far. These are quite insufficient. It does
not meet the demand of the State of Karnataka. The situation prevailing
there is like this. The farmers of Karnataka are committing suicides. This
problem has neither been addressed by the Central Government nor by the
State Government. They are freely allowing the farmers to commit suicides
and they have been left to suffer. Neither the Central Government nor the
State Government has come forward to provide refief to the farmers. No
enquiries regarding prevailing conditions, the purchasing capacity, the fodder
situation etc., have been made, This is the prevailing situation in Karnataka.

The State Governments say that we are bankrupt. Almost all the
States in the country are saying that they are not in a position to pay
salaries to the employees because there is no money in the Exchequer.
There are no foodgrains in the State Government holding. This is the
burning probtem of most of the States. At the same time, the Central
Government has also been saying, "we have no funds, we have no fodder.
We have sufficient foodgrains, but the State Governments have not come
forward, and they have not sent the requisition, that is why, we have not
been able to release the food." But the ultimate sufferer is the real poor
farmer and the poor coolie. They are suffering a lot.
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5.00 p.m.

There is ancther thing which | want to mention. The situation in
the State of Karnataka has become very peculiar. It has been directed that
we should release water, but the fact is that we have no water, There is no
drinking water in the entire State of Karnataka. The half grown crops have
dried out. The farmers have lost everything. The money spent on seeds
and manure has also been lost. But there is nobody to listen to us.  This
is the irony of the State of Karnataka. They are very respected and law-
abiding citizens.

| would like to put a question to Shri Ajit Singh. | am a very small
man. When | was a student, | used to listen to Shri Charan Singh. He was
fighting for the cause of the farmers. He was the champion of the
farmers. Unfortunately the Agriculture Minister is without the power to
assist farmers. | would like to request Shri Ajit Singh, please open your
mouth and convey to the Government about the serious problems being
faced by the farmers. .. .(finferruptions)...He is opening his mouth as a
Minister, he is not opening his mouth as a real farmer. That is the issue. |
am compeling you to say so because farmers and the poor people are
facing the brunt of this, Neither the Central Government nor the State
Government is coming forward to help them. What is the priority of the
Government? The priority of the Government is disinvestment. Its priority is
the development of the BJP in the name of Hindutva. | didn't want to say
that. But, | have no objection to say that the entire attention is getting
deviated from the burning problem. Under these circumstances, | would like
to request the Government, particularly, the hon. Prime Minister  to please
try to address the problems of farmers and the drought-affected pecple
because drought is not a one day problem. It is a continuous problem.
Even after 55 years of Independence, we have not come forward with a
specific policy to tackle this drought situation and how to take measures for
t. Under these circumstances, if there are no funds with the State
Government or the Central Government, would you allow farmers and the
drought-affected people to suffer? Is it the policy of a democratically-
elected Government? | urge upcn the Government, ‘please don't waste
time. You have not released the required amount of foodgrains. For
Karnataka, from February to 1® July, will be the worst period, because there
wil be no rain. | inquired from the Secretary of the Government of
Karnataka, and he said, "foodgrains have not yet been released.” Therefore,
[ urge upon the Central Government to release the relief funds and also the
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foodgrains. Foddér is also not available in Karnataka. You have to find a
way out. if it is available in other States, arrangements should be made to
transport it to Karnataka. Then, waiving of interest is also one of the
important points. | know it is not exactly related to your Ministry. The
farmers in Karnataka are going for |oans, Bankers and lenders go to their
houses and take away their utensils and other things. Therefore, | urge
upon the Government to issue a directive to almost ail the States in our
country to suspend the recovery of loans for one year, or, till the drought
situation improves. | hope the hon. Minister will interfere and do justice to
the drought-affected people. Thank you.

THE WICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Hon.
Members, there is one mors speaker. Then, the hon. Minister will reply. It
is already 5.00 p.m, Should we continue with the business?

SHRI PRANAB MUKHERJEE (West Bengal): Sir, since tomorrow we
have to take up Motion of Thanks on President's Address, | would suggest,
through you, to the hon. colleagues, let us compiete this exercise tcday.

SHRI S. VIDUTHALAI VIRUMB!: | associate with him.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Then, we
will continue.

SHRAI R.S.GAVAI (Maharashtra): Mr. Vice-Chairman, Sir, it is a
matter of great concern to all of us that about 14 States are facing severe
drought situation. | am compelled to say that the Government of India is
not taking it seriously. Remedial measures are not being taken up. | don't
want to distinguish between States. Almost 14 States are faced with
drought situation. The hon. Members from their respective States have
given a detailed account of the situation prevailing in their State. | would
also like to concentrate on Maharashtra. Maharashtra State has been facing
very severe drought situation. In many districts of the State, severe drought
situation has been .existing for the last three years. During the last two
years, Central teams visited the State of Maharashtra to observe the
drought situation. The Committees were acclimatised with the drcught-
affected areas to the extent possible. Also, detailed information was
supplied to the Committees. Discussions were held among the Secretaries
and Commissioners at various levels.  Unfortunately, the Ministry of
Agriculture has informed that according to the findings of the Central Team,
there is no serious drought condition in the State of Maharashtra except
moderate degree of drought condition in isolated pockets. This is totally
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untrue. The further observation of the Committee is that the State
Government is seeking to finance mainly the Employment Gurarantee
Schemes through CRAF/NCCF, which is not permissible. This is also not
true and baseless. As a matter of fact, Maharashtra State was a pioneer
State to start an Employment Guarantee Scheme. | was fortunate enough
to associate myself with the Scheme along with the then Chief
Minister, Shri V.P. Naik, the then Chairman of the State Council, Shri
Page. | was the Deputy Chairman of the Maharashtra Legislative
Council. Under this Scheme, a job is guaranteed to an agriculture
labour, where agricultural situation is not good. This scheme has been
in existence since 1972. By adopting an enactment, the Employment
Guarantee Scheme was passed by the Legislature unanimously. Today, it is
an ideal scheme for the whole nation. The Gavernment of India through the
Employment Assurance Programme is providing emplocyment for some days,
not permanently; it is not a guarantee. But the Government of Maharashtra
is spending huge amount for the last 35 years, and thereby providing gainful
jobs to the agricultural labourers and creating productive works throughout
the State. The observation of the Committee that the State Government is
seeking to finance its Employment Guarantee Scheme is totally baseless. |
would like to paint out this fact.

Sir, during the last three years because of erratic rains and a long
dry season, both the Kharif and Babi crops were badly affected in
Maharashtra. Maharashtra is facing severe shortage. of drinking water in
most of the districts. During the year 2000-01, drought was declared in
23,954 villages in 26 districts; in the year 2001-02, in 7,497 vilages in 16
districts; and, this year the scarcity 'situation exists in 33 districts. Keeping
in view the situation which | exhibit, | request, on behalf of the Maharashtra
Government, for providing a special assistance of Rs. 1,000 crore from the
NCCF to enable it to tackle the severe drought condition such as supply of
drinking water and generation of employment, The Central Government has
so far sanctioned only Rs. 20 crore as against a demand of Rs. 1730.61
crore by the State Government. This also indicates that. an injustice is being
done towards the Maharashtra State. As per the figures revealed by the
various States about their demand and amount approved by the Central
Govarnment to the concermned respective States, | humbly want to bring this
anomaly to the notice of the Central Government, and further request the
Central Government to apply the same logic and rationale to the
Maharashtra State, as it has applied to the other States, which are facing
the drought condition.
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SHRI LALITBHAI MEHTA: Sir, before the hon. Minister repfies, |
want to make one point.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Let the
Minister reply first. After that, you can speak. Yes; Mr. Ministar.
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¥ forg hw 385 BT AR R e mar & 1w < At o St &, o wEwt
q ...(Ha|m)..
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THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Let him
complete, and then put questions. ....interruptions) .....
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THE WVICE-CHAIRMAN (SHRI P. PRABHAKAR REDDYY: Let him
complete.
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THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): ODr. Abrar
Ahmed, don't disturb the Minister. Let him complete. After that, | will give
you a chance.
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THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY). Dr. Abrar
Ahmed, don't interrupt the Minister.
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THE MINISTER ONF STATE IN THE MINISTRY OF DEFENCE AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI C. RAJAGOPAL):. Sir, ¥ the hon. Member continues like this, it will
lead to a further debate.
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SHRI MANOJ BHATTACHARYA: We are only taking care of the
interest part.
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SHRI A. VIJAYA RAGHAVAN: Sir, what about the assurance given
relating to Kerala? The drought is adversely affecting the cash crops. The
State Government has requested to waive off the lcans. What is your
response?

MabmfRr . a0 s e iRg St R es A &

SHRI A. VIJAYA RAGHAVAN: Sir, the problem is, the cash crop
farmers who have been adversely affected, are not getting any benefit. You
have to relook into the matter conceming the loans meant for cash crops
farmers.
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SHAI A. VIJAYA BAGHAVAN: You, please, relook into the issue.
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“The Task Force on Drought has now decided that aflocations wil

be made to your State so as to cover 75 per cent of BPL rural

households, based on the requirements of 5 kgs. per day, per

household, for ten days every month, till June, 2003."
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5 o 7w, weftag oftv Tewe IR Y @ s fear & | gesh e o
75 ¥ 5 s gRegeaw wRfyde 2 R &) ot o dwr o g g €,
% 80 uRrery gRamgeTE F1 wftfire 3 smom AW Rk | it 17 arf
» B o9 17 & gog w30 F smet ox ferem # A wam wR St Y ol o
@t & fyet s e & 5 a5 80 it @g X g €1 odiw Mg A |iT 880
wre @ ft AT 81 TT RA ww wIw A 316 AT B AT A Iy 132 S
ari a5 5w ot & | gefe & agw B X Ime gEwr 9w, Y At
TE GA B IFNCT A gY s oy & o gy w2t

st afora fog ;. s\ o e R, s 78 30T o aiw R Y
1200 FRT AFW o1 A Twr 13 Ry Rar mr &) & R /b ar aw @
&1 st aw ToRE BT AU WAl SO, e ¥ gar wEr waaw & waf
o #ifdT # oiwr ot 7 au fear a1 fF o e oo el B & Rowr
TR e B A o @ifE 13 aftw B gf N SuY o ¥ fig wAY o7
e ¥ 100 s Bl & maw v # vodore ok flodlotso R
¥ l......(wmaww) 8 frarom N 6 freiram o # fog &, oé 10 e =E
@ sfrEmm A I A w S o T B A TR T 8 AR 6
frerm R Rwr ) someE o, AR g R e T @ £ U
THOSHOHROATE0 & S Celrd e & 99% sravar &1 o5 =16) & % worm &t pode vw
v Reg T @ ¥ gaoshoaroado # o A waga d e Rew ¥ o #1

Mool g9 R w1 B & S s E

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY). Mr. Manoj
Bhattacharya, please try to be very brief.
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SHRI MANOJ BHATTACHARYA: Mr. Vice-Chairman, Sir, | would
like to draw the attention of the hon. Minister to the fact, | have referred to
it in my earlier speech also, that on 9th of August, he has stated that
Andhra Pradesh had scanty rains in 4 districts and deficient raing in 15
districts; Madhya Pradesh had scanty rains in 30 districts and deficient rains
in 12 districts; Rajasthan had scanty rains in 27 districts angd deficient rains
in 5 districts; and Uttar Pradesh had scanty rains in 45 districts and deficient
rains in 17 districts. The Central allocation from the Calamity Relief Fund, as
replied by you only, was Rs. 81.89 crores for Andhra Pradesh, Rs. 25.89
crores for Madhya Pradesh and Rs. 85.58 crores for Rajasthan. So, my
question is, whether this allocation has been done in conformity with the
damage that has occurred, because of drought. What is the criterion you
have followed? | must know that. | am not going to talk about
discrimination. But, here, from the replies of yours, | am fiterally confused
that there is a discnmination. There is no parity between the extent of
damage, as reported by you, and the amount of money allocated by you.
This is number one. My second question, Sir, is ... {Interruptions).

SHRI V.V, RAGHAVAN (Kerala): Sir, he did not mention with regard
to Kerala. ....fInterruptions). We have given a ... (Inferruptions)

SHRI N.K. PREMACHANDRAN: Sir, the Minister has said
....(Interruptions}.

SHRI MANOJ BHATTACHARYA: Sir, my second question
is....fIntarruptions). Whether this National Fund for ...(Interruptions}

THE VICE-CHAIRMAN (SHRI P, PRABHAKAR REDDY): No second
question please.

SHRI AJT SINGH: | wouid like to invite hon. Members -- who
have some questions about how much money spent, how much money
released, how much was asked, what are the parameters, how it is decided,
etc. -- to my chamber and wil be very happy to discuss with them
individually.

off afrrmf dwer @ sl A SR, wam AR SR A Row dwe ¥
W= w3 ¥ 2R 75 awon ) € F 25 W% smeTw ew ¥ oo @
oy ¥ AT 9% o | T 9% Y v R ot | T F oo JEreE
¥ U At iR 1 winea B w5 ... (seEm)...

st aforey R : a5 v g & Siv 3w AR Rar £
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ot aftvevk Awer . AfXT A W £ B W T & & o R W
wul & A e &)y R ol ¥ g wer a1 B o suR @ ST oy P
e & & ower @ e v weoR M 9w @ A s o € ww
Tt o7 WRER B A9 W §| 0 IR ¥ ol vowey @ A9 W §, pewy
ArEaER B 4w W &, aveoRR ot @ dw W §) gy aga wwg o vt 8
gyEt ¥ g o 2t smavam aedt & &1 v sy Prdew & f ax et ofle @
e = W, THd T A J1Y = g & £7

it arfower flw : il SuwaER WEIRY, s Aver Wt wdtEE B ¥
5 Menar ¥ g gy € o sAd e TR A ol i ot 7 ol & 4w
& g3 5 5w hrer § AR oy £ sw e e seet B Wi ot
LA AL SR ol

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): The House
is adjourned till 11.00 a.m. tomorrow.

The House then adjoumed at thirty-six minutes past five of the clock
1ill eleven of the clock on Thursday, the 20" February, 2003.

212
MGIPMRND—8328 RS—-20-11-2003.



